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friends in the Business Advisory Committee
went on pressing for this legislation on two
occasions, That is to say, for the last 15
to 20 days this issue is before us. It is not
a surprise spring on the House. Since the
West Bengal Assembly and Council have
passed the Resolution for the abolition of
the Council, why should we block it if they
want its abolition. That was my thinking
in giving this leave for introduction and
since I have given Jeave it is there in the
agenda now, Ido noot think any serious
objection has been taken to this. Only, an
assurance has been demanded by Shri
Madhu Limaye that it should be passed this
session.

SHRI GOVINDA MENON : It will be
done,

MR. SPEAKER : It should not take
more than a couple of hours because it is
a unanimous decision of the State Assembly,

" THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMIAH) : It depends on the avail-
ability of time,

MR. SPEAKER : We shall see if you
can provide time for this. MNow I will put
it to the vote, The question is :

“That leave bz granted to introduce
a Bill to provide for the abolition
of the Legislative Council of the
State of West Bengal and for matters
supplemental, incid:ntal and conse-
quential thereto.”

The motion was adopted.

SHRI GOVINDA MENON :
introduce the Bill.

Sir, 1
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16.15 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
COMPANIES (AMENDMENT) BILL-Contd.

MR. DEPUTY-SPEAKER : Shri Sez-
hiyan to continue his speech.

SHRI SEZHIYAN (Kumba Konam): Mr.
Deputy-Speaker, Sir, day, I was speak-
ing on the Bill which seeks to ban the
company donations to political parties and
also to abolish the managing agency system...

SHRI M. R. MASANI (Rajkot) : Will
you kindly tell us when the Minister is
going to reply to the debate, today or on
Thursday ?

MR. DEPUTY-SPEAKER : We have
got still 2 hours and 35 minutes, He will
be called, say, at about 5-30 P.M. Let the
general discussion be concluded today,

SHRI M. R. MASANI: Why not
allow the Minister to reply on Thursday ?

MR. DEPUTY-SPEAKER : Let us
finish today at least the general discussion,
There is pressure of time.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED ) : If you call me before 5-30
P.M., I have no objection.

MR. DEPUTY-SPEAKER : We have
got 2 hours and 35 minutes. One hour is
for clause-by-clause consideration. So, one
hour and 35 minutes remain for general
discussion. I will call a few Members to
speak., It must be concluded today.

SHRI F. A. AHMED : Before 5-30
P.M. if you call me...

' MR. DEPUTY-SPEAKER :
case, you reply on the next day.

In that

SHRI F.A. AHMED : That is all right.

SHRI M. R. MASANI : Why don't we
close the debate today and the Minister can
reply to the debate on Thursday ?

MR. DEPUTY-SPEAKER : It
right.

SHRI D. N. PATODIA (Jalore) : So,
the clause-by-clause consideration will come
up on Thursday after the Minister replies.

MR. DEPUTY-SPEAKER : Yes.

is all
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SHRI SEZHIYAN : Sir, yesterday, I
was speaking of the corrupt influence of the
contributions by companies on the political
parties and I also cited, apart from the
contributions which are fully accounted,
much of the unaccounted money which goes
by the other name of black money has also
gone to the coffers of the Congress Party,
1 also quoted from Mr, S, K. Patil himself
who said, in the 1957 elections, as much as
Rs. 5 crores were spant, At that time, the
hon. Minister of Industrial Development
jntervened and said that the D. M. K. party
“might not have got contributions because
it was not born then.

It was very much there for all these
years. In 1949, the D. M. K. party was
founded and in the last elections we spent
as much as Rs. 10 lakhs from party funds,
But none of the big business houses contri-
buted a single pie.

As I said before, we got all this money
from the people themselves for which the
account has bzen fully given in our papers.
How we got these funds ? We ussd to go
to every village, to every street corner, and
organise meetings for which the people
used to pay and come and listen to us. We
used to collsct four annas, eight annas, and
in this way we collected small amounts
from the poorer scctions by organising
dramas and meetings where the people used
to pay and coms and listen to our addresses,
So, our account is open. That is how we
collected the funds. That is the people’s
money given to the party, no black-market-
ing, no big business house, involved in it.
We are very much proud of the smail con-
tributions that we have received from the
poorer sections to whom we owe our alle-
giance and our existence. Bzcause we do
not accept any money from big houses, we
are able to defy them in all the approaches
they make. Oace our late revered leader
Anna used to say, money rescived from a
big business house is like a butter received
from the leper’s hand. Let all political
parties adopt thc sam: procedure without
involving themselves into the contributions
made by the companies which throttle demo-
cracy and corrupt the very source of demo-
cratic institution in the country.

Regarding the second point, about the
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the country, T have to say that this is a very
welcome move. The managing agency system
in this country is an outmoded industrial
feudal system where heredity plays a large
part. Whatever useful services they might
have done in the past, the system has now
outlived its usefulness and it is high time
that itwas abolished. There was a Manag-
ing Agency Inguiry Committee which went
into this question fully and they submitted
their report about three years ago. But
only now the Government has come forward
with this,

Some of the arguments given in favour
of the continuance of the managing agency
system do not stand the test of reason and
logic. Three reasons have been advanced
for the continuance of the managing agency
system. First, it is said that the managing
agency system promotes formation of com-
panies. Secondly, it is said that they pro-
vide the managerial talents for so many
smaller and other companies, Thirdly, it is
said that the managing agency system does
financial promotions also. If we go into
all these threc things, we will find that they
do not have any substantial base for them,

Let us see how far the managing agency
system has contributed to promotion of com-
panies. An analysis which has been made
shows that out of the total pumber of non-
governmental companies formed from 1956
to 1965, only 1.5 per cent of the companics
were managed companies. All the others
manage themselves. The authorised capital
of the managed companies was only one per
cent out of the total. Therefore, to say that
ths managing agency system has contributed
to formation of new companies is not correct;
the ten years' statistics do not prove that,

Regarding contributi of gerial
talents, there also we find that nothing much
has bezn done. From the structure of the
managing agencies, as analysed as on 3lst
March, 1965, it is found that out of 860
managing agents, as many as 786 companies
have been managing one company or to two
companies, That means that more then 91
per cent have been managing only one com-
pany or two companies. A group of com-
panies being managed by a single managing
agency has not been common. That means
that, under the pame of managing agency

abolition of the ging agency sy in

sy , they are inofatuated only to draw
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some commission without contributing any- Msmbers of the Opposition. They gave

thing to the managing system. partial ‘support to this measure. L=t me

The third point was the financial pro-
motjon done by the managing agency system.
That also has been proved false as p:r the
Managing Agency Inquiry Committee’s re-
port; it has been found that only about 6.6
per cent of corporate funds have come from
loans from managing agents or fixed deposits.
6.6 per cent is very limited. [If. we see the
underwriting of capital issues, b:tween 1963-
64 and 1964-65, only 0.7 p=r cent has been
given by the managing agents.

Therefore, nelther in the field of pro-
motion of new companies nor in the field of
contribution of managerial talents nor in the
fleld of financial promotion, has the manag-
ing agency system served any useful purpose,
This is a past legacy. It is just like a para-
site and they want to take the benefit out of
the growing companies.

O2e argument was advanced as to why,
If it is dying, we should not allow it to die
of its own accord. Anything which is
dying should not be allowed to live longer,
In this age of advanced techmological im-
provemeats, if you alloy this system, it may
very wzll bzcom: a of ation
of economic power and concentration of
iudustrial potential of this country. Bs-
cause of th: vast electronic system and com-
puters a single compiny sitting in a small
floor can manage s0 ma2any compAinies.
Th:n what is the fun of creating a law trying
to curb the concentration of the ezonomic
power and trying to do away with the mono-
polistic tendencies in th: couatry and on
th: other side giving the agency a thin
wadge to bz driven so that it may become
a potential monopalistic centre. Even on
the score that you want to do away with
the monoplistic system in this country and
conzentration of wzalth, the first you should
do is that ths past relic of the feudal indus-
trial age should bz abolished. The manag-
ing agency system should b: done away
with. As Mr, Masani considered it dyiog
out,—it is better, Sir, if we glve it an early
and decent burial.

Thank you, Sir.

SHRI R.K. SINHA (Faizabad) : I was
listening to the spesches of some of the

deal with Shri M, R. Misani first. He
mentioned the great socialist party of Shri
Jawaharlal Nzhru, the Indian National
Congress. H: disparagingly mentioned
about the great socialist party., [ remem=
ber Shri Masani has a habit of denying his
past, He is the person who wrote a
pamphlet which was distributed by the
Congress Socialist Party in the forties prisiog
the virtues of the Soviet Union. When we
were in jail in 1942, we were given a pam-
phlet by Mr, Masani ‘Socialism Re-con-
sidered’. 1 do not know when he changed
and b the defender of the ly
Houses in India. Then, Sir, this great
defender of the monopoly houses finding
that there is a trend in support of this
measure, is coming out with a neutral
support. He has come out with a proposal
for a joint Select Committee to discuss this
Bill. He talks of the scientific system of
management and this man who wants to
look to the 2lst century looks to the 16th
and 18th century. He wants to support
the tottering system of the capitalism. He
is entitled to his views. The managing
agency system has become the very nature
of the capitalist society. Even the medium
capitalist in this country to-day has deve-
loped a grouse against the monopolists be-
cause a few business houses have cornered
the gains of the society, What is the manag-
log agency system? It is a system of
manipulation of the laws of economics in
order to try to bznzfit a small minority.
It is a system Which denles the shareholders
their propzr share in the growth of the capi-
tal in the country. It is a system which
militates against the very concept of freedom
of the capitalist socizty which Shrl Masani
day in and day out wants, H: makes no
seeret about his hatred of communism. He
will sleep in the night and get up in the
night wokea up by ths ghost of communism
even il there are three warring communist
parties in India. H: talks of Moscow.
He sometimes talks of China. Anybody
who talks of curbing the rights of mono-
polists bzcomes a bug-bear to Shri Masani.
He is entitled to his views. But the
pzople of India will not accept those views
of the Swatantra Party. Why do I support
the measure brought forward by the hon,
Minister ? It is because the wvery basic
structure of the society of India has become
democratie. In this House I stated that a
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man who rldes a cycle caonot become an
MLA. A man who rides a motor cycle
cannot become a Member of Parliament,
The very fact that our legislature and
Parliam=nt are to run to business "houses in
order to get their support, this built in
structure in which our parliamentary domo-
cracy is being corrupted by the influence
of big monopolists, this Bill has been
brought forward to curb this system. 1
welcome it. We are a people’s democracy.
We want to be governed by the people and
for the people. We do not want to be
governed through the money of the
industrialist for the industrialists.
When you accept money from a
business house, you are obliged to the busi-
ness house.  Money was exhorted from
big business houses. I want to say il the
big business houses want to be puritans
why are they so anxious to contribute to
the Congress Party, the Swatantra Party,
the Bharatiya Jan Sang and all other Parties.
Do they want to deny the shareholders of
their money 7 Sometimes without consulting
the small man who invests some money they
went to give money to the partles, This
must be denied. There is another factor
which must be taken into view.

The power of money is a power which
affects democracy in any country. The
power of money creates bossism, The
power of money creates hirelings in the
State committees of the Parties. It leads
to manipulation of membership, changing
of membership; hiring of agents—District
and provincial and corrupts the very struc-
ture of that society. This is the position
of the Party which accepts money from big
capitalists,

On the other side strength comes from
the people, the peasantry, the workiog
class, the youth and students of the country.
If this Bill is passed, it will go a long a
way to purify the basic structure of democra-
cy in this country. If some capitalists want to
say that he wants real freedom, let him also
come forward that this should b: stopped.

If they want to pay from their pocket, let’

them do so to their heart’s content to the
Swatantra Party. But this basic Bill should
not be challenged in this House.
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Congress Party. Oaly day before yesterday
there was a row in one of the Mohallas of
Delhi. It was found that liguor had been
distributed by the Bharatiya Yan Sangh to
win votes. There was a group of 100
people who got liguor. How s it that
15,000. delegates were entertained at.
Bombay ? It is being used by the Jan Sangh
and they want to claim that they are the
progressives in the country.

. 1 wish to point out that it is the usurious
class of people that the Jan Sangh repre-
sents,

Last year and the year before Jast, when
there was sugar scarcity in this city, they
sold sweets with the Bharatiya Jan Sangh
labels. From the sale of this sweet, they
got the money for their Party Fund.

Therefore, T ask : If this is not corrup-
tion in society, what else is corruption ?

So, when this Bill is brought forward, we
are trying to purify the social structure of
the society of our country so that demo-
cracy shall not be corrupted,

Sir, no system in the world is permanent;
no system in the world isperfect. That system
alone is perfect which is acceptable to the
people of the country at large, That system
alape is perfect which serves the people of
the country.

In India, there is a sinister conspiracy
of the money-bags, There is the conspiracy-
of those people, who do not even feel for
the people, and with the help of their
wretched rags, they want to corrupt the
democratic institutions of the country.

Sir, we have, many times, read in the
Papers that the money-bags can buy legisla-
tors and ministers, that heads will roll if
they do not have it their way. We have
had el for the Presidentship and Prime
Ministership of the country. Certain Busi«

.mess Houses thought that they could decids

the fate of the country.
their objective,

They failed in

I am not against the private sector or

The other day the great defi _‘ of
democracy in the country, Shri Kanwar Lal
Gupta, talked of ¢orrypt practices b;r the

t the middle capitalists. But what
I say is, they cannot decide as to who will
ryle ¢his - couatry. ~ This Parliament js
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sovereign and it has always .been so. The
power of money cannot influence the pzople
of India, or the sovereign Parliament of India,
Sir, T am not against the private sector.
I am not against that growth in this country,
But they must understand that they hawe to
sct some minimum standacds in this country,

In these terms, 1 wish to support the
measure that has been brought forward by
the Minister,

SHRI NAMBIAR (Tiruchirappalli) :
I wish to congratulate the Hon. Minister
for coming forward with this measure,
After so much of convassing and so much
of hesitation, finally he has come forward
with this piece of legislation. We are
happy that it has becn done. But look
at the way it has been done. We find that
he has done it reluctantly. In the Statement
of Objects and Reasons he says :

“A view has been expressed that
such contributions have a tendency
to corrupt political life and to
adversely affect healthy growth of
democracy in the country, and It has
been gaining ground with the passage
‘of time. -
He has so much reluctance to say that.

SHRI F. A. AHMED : You goto the
substance.

SHRI NAMBIAR : That is true.
Anyhow, at last it has come out of the
horse’s mouth that it is corrupting. Very
good. But all these horses speak out after
the indigestion created by swallowing lakhs
of rupees from the Birlas and many others,
The figures are there to speak. One of
the Hon. M:mbezrs said that Communists
also got money. That is the only Party
which does not get money and which does
not claim to have got any money from
monopolists and from b We
do not seck and we do not get.

SHRI HIMATSINGKA (Godda) : You
get from outside India.

SHRI NAMBIAR : It is all cock
and bull  story. It is no use
saying so. 'We on this side are all happy

that this measure has at long last come —ex-
cept, of course, S a Party b

they belong to a group which contributes
money for political purposes. Therefore,
they do not believe in that. Barring them
all others on this side are united on this,
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Sir, we are happy that this provision has
been brought forward and we accept it.
Looking at the modus -operandi of these
big business houses, I have my own doubts
whether the corruption would end with the
passage of this Bill. Shri Sezhiyan explained
that the black money is there. We cannot
stop the black money from being passed
over to other hands. It passes through
black doors or back doors and all sorts of
underhand dealings are there. We do not
know how it can be prevented. But now
business houses will find it difficult 1o do
it openly. They will adopt all possible me-
thods to see that corruption continues. I
will ask a question to the Hon. Members on
the other side. Otherwise, in a country
like India, during the election campaigns
throughout the country, where does a Party
like the Congress get all the money ? They
are not collecting money from the people as
we do.

SHRI HIMATSINGKA { Do you col-
lect from people 7

SHRI NAMBIAR : I collect money
from the people. I started my election
compaign in 1967 with Rs. 100/ in my
hands. When the entire election was over,
there were Rs. 200/- with me--—-that {s, Rs,
100 more, I went from door to door, man to
man, WNobody can challenge it. We have
got money like that. But Congress members
are pot like that, For instance, take the
case of the latest by-election the result of
which is noi yet announced. What is the
news that has come about this election ?
One gentleman goes there and does lot of
campaigning. Even the press reports
favourable to this person gave stories about
the wonderful way he managed his campaign.
Just now an Hon. lady member has returned
from that constituency with all the vigour.
She also participated in the election cam-
paign. Do you know how many jeeps were
there 7 Where is the petrol for those jeeps
and where is the money for the petrol 7

AN HON. MEMBER : From the
people.
SHRI NAMBIAR : Which people ?

That is the point.
AN HON. MEMBER : Rich people,
SHRI NAMBIAR : Richer and the rich-
est people, the most favoured clus_ contrie
buted money.
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SHRIMATI TARKESHWARI SINHA
(-_Ba:h) : He may spend from the back pocket
while the other person may spend from the
front pocket.

~ SHRI NAMBIAR : Where is the money
in the pocket ? That is the question before
us. Unless it comes from the people in the
form of eight annas, a rupee or two, unless
we collect it from the pzople in small
amounts, how can we have money in our
pockets ? It is only when money is collected
from the people in this manner that the-elec-
tion will become more real. We are afraid
that we are reaching a period when it will
be impossible to contest an election to the
Lok Sabha or to any other elected body be-
cause we shall have no money to fight the
elections which have become wvery costly
now-a-days., Hon. Members may say that
what I say is wrong. But 1 may point out
that money is being spent very lavishly in
millions and that money is the money from
the buslness-houses and from those who can
pay.

1f democracy is to survive in this country
it is our duty to see that elections are not
made so costly so that the poor man or the
ordinary citizen of this country might be in
a-position to contest the election and the
rivalry born out of money power is put
an end to and that black money is not allow-
ed to pervade into the bodypolitic of elec-
tioneering and the democratic set-up in this
country.

In regard to the abolition of the manag-
ing agency system, I an thankful to the hon.
Minister that at last, though late, Govern-
ment have agreed to this,. But the guestion
is this. Whll it work 7 I fiad that the pro-
vision in the Bill is doubiful, for it reads
thus :

“Notwithstanding anything contained
in this Act or in the memorandum or
articles of ascociation or any contract
to the contrary where any company
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system will be abolished completely from
that appointed day......

SHRI HIMATSINGKA : That is the
provision.

SHRI NAMBIAR : What is the appoint-
ed day then 7 Is the appointed day the same
for all éompanies or is it different for diffe-
rent companies ?

SHRI BENI SHANKER SHARMA
(Banka) : It is 3rd April, 1970: It is men-
tioned there already.

SHRI NAMBIAR : Is it for all com-
panies 7

SHRI HIMATSINGKA : Yes, for all
companies.

SHRI BENI SHANKER SHARMA :
For all companies,

SHRI NAMBIAR 1 Then, there is some
relief. Then, we can canvass here for the
appointed day.

SHRI BENI SHANKER SHARMA :
It is 3rd April, 1970.

SHRI HIMATSINGKA : It is 3rd
April, 1970 and not 1st April, 1970,

AN HON. MEMBER : That
doomsday.

SHRI NAMBIAR : The hon. Member
says that it is the doomsday. I do not
say that it is the doomsday for my hon.
friend but for the managing agency system.
Anyhow, I am glad that oo the
appointed day, that is, the 3rd April,
1970, the managing agency system will
be put an end to. But [ am afraid that in
its place other systems may come into
existence whereby the potorious system
may have an entry. To the extent that
this Bill sesks to abolish managing
agencies, there is progress. But will it
solve the other problem? 1 am afraid
that it will not. To the extent that the_
Bill is progressive, we do not accept it,

During this session, this is one of the
best pieces of legislation that we are

ing.  When the session is over, let us

is the

nas on the app 1 day a ging
agent or secretaries and Imsurers the
term of office of such r

lo bal:k to the people and say that

or as the case may be the socre‘taries
and treasures shall expire, if it does
not expire earlier, on the appointed
date”,

Am I to take it that the managing agency

" done.

ial and good has been
The credit for this goes to the
hon. Minister and his able assistant. I
congratulate them on having forward
this Bill.
" SHRIMATI TARKESHWARI SINHA :
1 am grateful to you for
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accommodating me in the very short time
that you have at your disposal, Very
rarely do I agree with Shri Nambiar,
but on this occasion, I would agree with
him, It may be a surprise to him
because he is never reasonable to me,
but for his beaefit, I would tell him that
1 am always responsible to him.

16.44 hrs.

[SHRI GADILINGANA GOWD in the
Chair]

It is a fact that the whole system of
lecti ing has so expensive
that this country must indulge in serious
public education ; we parliamentarians have
his obligation to start a debate in this

behind many questions which would have
been exposed had I spoken.

Coming to the point, it is a fact that
when a  dispute arose about Tata’s
contribution to Political parties, they went
in appeal. Though the appeal was granted
by Mr. Justice Tandulkar, he was quite
conscious when he delivered judgment on
11 January, 1967 about its effects. 1 quike :

**The power of money is proverbially
known to work in mary many insidcous
ways difficult in many cases to
detect, and the danger is obviously
the greater when we are dealing
with monies which large corpora-
tions are free to donate,”

country to see that elections are not . .
allowed to become so expensive. It js Further, in view of the legal provision,
a kind of competition, Shri Nambiar he felt compelled to permit alteration of
looked very innocent. But if somebody . the dum  of ciation. Tn his
spends money on elections, then the jl.ld?r_nent, he permitted it so that the
other man also is obliged to spend political duna‘liom provision could be
money, because there is a reboundipg i0corporated in  the memorandum of
effect. A person may not want to spend association. But later on  when an

when 2Ppeal was made by the same party to

any money in the elections. But
one is fighting elections, one cannot go
and sit in the Ramakrishna Mission
and spend the time, but one has to meet
strategy with strategy. Therelore, there is
a snow balling effect. If one spands
something for elections, then the other
party also has to spend money in elections.
(Interruptions) My hon. friends have
money from various indirect channels.
The Indian tax payers pay their political
donations to the political parties, but
there are many invisible tax-payers who
may pay money for elections to certain
parties.

I do not want to meation names,
because I believe in the couplet :

" oW ¥ FgaC & w0 arw, A
w1y feay qael &1 AaE " )

All the same, he should not provoke
me. Otherwise, I will expose him.

Tat

the Bombay High Court, the judgment of

the Division Bench delivered on 21 July,

1967 was in these terms
“It is with considerable uneasiness
of mind and a sioking feeling in
the heart we approach this appeal
of the Tata Iron and Steel Co.
Ltd., that they should be permitted
by an amendment of their’ memo-
randum of association to make
contributions to political parties."

It said further :
“Democracy in this country is a

nascent democracy, It is pecessary
that democracy should be looked
after.”

Painofully they have come to the concluslon
that :—
“any proposal or suggestion which
is likely to strangle that democracy
Imost in its cradle must be looked

MR. CHAIRMAN : Kindly
it into English.
SHRIMATI TARKESHWARI SINHA ;
1sald :
“¥Y poTH ¥ FgaT § A0 g, A
w7 frad garei #F wige @l |
It means—my silence is probably much
better for them because it is hidden

at not only with -considerable
hesitation but with a great deal of
suspicion, Democracy in a political
system which ensures decisions by
discussion and debate is a healthy
phenomenon, but the discussions and
must be conducted honsstly
and objectively and decision must be
arrived at on merits without being in-

datha b
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fluenced or actuated by any extraneous
copsiderations, On first impression,
it would appear that any attempt on
the part of anyone to finance a politi-
cal party is likely to contaminate the
very springs of democracy.”

These are not the words of an ordinary
individual, but are the conclusions of
distinguished Judges who have looked
at donations to political parties with great
suspicion.

But whom to fight?
ment of the party to which I have the
privilege to belong has been the greatest
defaulter in this.

SHRI NAMBIAR : Very well said.

SHRIMATI TARKESHWARI SINHA :
I have po hesitation in sayingit. Iam
pot like Shri Nambiar to gulp even the
poison of his party. 1 have this courage
of conviction.

SHRI NAMBIAR :
white here,

SHRIMATI TARKESHWARI SINHA :
My party was a party which fought
elections with little money. 1 remember
Motilal Nehru fought election at one time
with four annas.

SHRI VASUDEVAN NAIR (Peer-
made) : When ?

SHRIMATI TARKESHWARI SINHA :
Long ago.

Even today I think many MPs fight
clections with very litile money because
they look after their conmstituencies. I do
not have that kind of disillusionment
with the people of this country. They
have a sense of obligation. They have
a sense of gratitude, I am convinced
that it is very easy to handle elections
through money, but itis a little harder
way to go and serve the people of the

It is in black and

constituencies. It should be the people’s
problem that ‘their representative must
be elected,

I know Shri Nambiar cannot get away
by talking innocently that he has no money.
We know who finances his election. He is
a trade union leader. His  trade
uwoion finances his  elections, We
are not leaders of trade unions ; there-
fore we suffer. I do not grudge him, If
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such organisations finance elections, we
have no grudge ; we do not mind it. But
I have faith in the people of India and
even today in the case of Members who go
and work hard in their constituencies, so
much money will not be needed in the
elections., - Shri Bibhuti Mishra fought his
first parliamentary elections with 750/-.
We have also not spent lot of money. But
the gystem tends to become vicious and it
is llke*a snowball. When one party starts
spending money, the other parties also do
not want to win the hearts, but compensate
it by spending money, and therefore there
are defaulters on both sides. 1 have this
grudge against the Government  They
should have nipped it in the bud. They
brought an earlier Bill protecting donations.
They legalise company loans. That was
the time when they could have educated the
public and elections were not 50 expensive.
Today the method adopted in the elections
is different. A lot of political donations
ar¢ coming through companies and they
will all go underground and will come
through the black money, At least in the
budget, it is noted now. Government have
obliga‘ions and political partics have equal
obligations and both have 10 sit together
and devise ways and means by which elec-
tions could be fought cheap.

Two or three things made me unhappy.
When the Government were conducting an
enquiry into the affairs of Birlas, why did
they collect money from them ? It was this
Government’s moral obligation to say that
because an enquiry was pending, they
would not collect money. It does not
become my party that the Government
should indulge in these indiscretions so that
we get a bad mame, This sort of thing
should not be repeated.. Under what legal
provisions, the party was allowed to accept
a loan from the Birla group of companies ?
The company law does not permit loans
for polltical parties. 1 understand Rs. 15
lakhs came as’loan and it was allowed. If
my Party is condemned, I feel the pinch
of it and T have my loyalty to the party.
Therefore, I have to complain against the
Government. Why did they allow this to
happen ? This is the most vulnerable aspect
and our bona fides are questioned. Why
should we allow it ? There should be no
two voices. We should not talk with one
voice and act in a different way, Democracy
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is an open book and nothing remains secret.
With great feeling of pain, I say that such
political donations should have been stop-
ped. Today som:body says that we have
double dealings with Birlas and certainly
that charge sticks because we had become
vuloerable. It was a mistake to accept
donations from persons for mid-term elec-
tions when an enquiry was pending against
them,

SHRI NAMBIAR : Very correct con-
fessions, Let there be more confessions.

SHRIMATI TARKESHWARI SINHA:
I am not used to receiving lollypops from
Mr. Nambiar ; I feel and I say what I feel
without fear or favour. It is not behind
the curtain ; it is above the curtain. So, this
Bill should b: welcomsd and it will create
conditions in the country whereby elections
could be fought cheaply. We should find
other ways and meaans also. It is a fact that
in the bzginning some money will come
through the back doars. Soms people will
be benefited by that. It is a fact, as Mr,
Patel pointed out, that at the present
moment, political donations are clean
donations. It is a fact that they
are clean. Nobody can deny that,
because they are shown in the balance-
sheets, But the money that goes into the
pockets of the hon. Members are not known
to anybody. Therefore, that is not clean,
But this is clean and open. Therefore
there is no viciousness so far as that deal
is concerned. But the very purpose, the
very motives, the very background of
company donations should b: discouraged.
And let us see if democracy can survive.
Does this democracy survive through money?
Demo:zracy will survive through the will
of the p:zople ; democracy will survive
through the rights and desires of the people
who want to keep up this democracy.

Even in.the past, in 1952, we found that
the party elections were comfortably fought
with one car. Buat in the sam: constitu-
encies, | have found later that they have
asked for more. If thesre was no money,
they would not have asked, but they know
that funds were comiag, and therefore, they
ask. [t may bz difficult ; I do agre: that
it will be difficult to go and work in the
constituencies to get the votes. Butisis
worthwhile because there is no end. It
is a process of snow-balling : what you
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call ninnanabe ka phera.

There is no end
to it. :

In America, in regard to the election of
Abraham Lincoln to the Congress, the first
time when he was elected, it was fought with
200 dollars. But when he fought the
Presidency, it became one million dollars.
John Kennedy's electi»n was fought with 11
million dollars, and much more has bean
spent in Mr. Nixon’s election, (Interrup-
tion) 1 am not repeating the American
history. If vou allow ms, I can quote the
entire American history. But you had
better listen and get information and then
talk. I think that if this process s
allowed to grow, it will go on and on and
finally become a Frankenstein. Let -us nip
it in the bud.

I therefore welcome this Rill. What-
ever past sins the Government have com-
mitted, here is the Government which has
come forward courageously with this Bill,
I condone their past sins and I welcome this
proposal. I coadone their sins in accept-
ing money from Birlas, Itisa sinto me,
But I condoae it, because I thiok that the
Government has undone the past and has
brought this Bill with courage. I there-
fore commend this Bill.

One word about the managing ageacy
system. The managing agency system have
becoms out-of-date in the entire world.

The whole world today is living on
the efficient executive. In this conntry
slso, the coneept of o ip must ch

But I would ask the hon. Minister, has he
done enough to see that the concept of
ownership must change? In any country
even in the capitalist countries like
Ameriea, to which some Members over there
are allergic, they do not allow ope indivi-
dual to get hold of the ownership of the
national assets more than half a per cent.
But here if you take the leading companies,
they have one and a halfl per cent, one and
a quarter psr cent, of the total national
assets, Why not Government come forward
and tell them that they cannot go beyond
it 7 What is the use of merely hunting
after Birlas? Are the Birlas going to
solve the problem ? If they want to stop
Birlas in this way, a 101 Birlas will be
born because it is your licensing system:
which has created all this Fraakenstein.

You had better improve it, where it pinches,
You improve your licensing system. Do
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not allow them to grcw beyond a cerlain
point.

The other day, I was reading in the
newspapers the case of an American com-
pany ; they had gone beyond the antl-trust
laws by even less than just one per cenmt.
But immediately, the anti-trust laws machi-
nery in America moved in that direction
and the company was asked to sell its shares,
{ts ownership, and askcd to conform to the
limits provided by the law. Why don"t
you see that some such thing is done so
that Birlas may not be born, so that Sahu
Jains may not be born, so that Tatas may
not be born, rather than witch-hunting into
these matters ?

17 hbrs.

I know the Vivian Bose Inquiry Com-
mission went into the matters and for 10
years they did not bring out much, because
they cannot go beyond the law, nad the law
would not permit them to suggest that these
companies must be liquidated. They can-
not do it. They can only go into the
gquestion of improprictics, If Birlas had
committed or Sahu Jain had committed or
anybody has committed some impropricties.
It would not have affected the ownership
of Birlas at all. It would have only gone
into some taxalion proposals, some impro-
prieties on which the Commission could
have recomm:nded that the law should take
its own course. They cannot over-power
the law. That would not have solved the
problem. So, 1 am glad Government have
clearly said that they are not interested in
appointing enquiry committees, If you
want to fight these tendencies honestly, bring
a proper executive functioning in the
country. In the managing agency system,
the ownership remains in the background.
Today in this conntry the executive should
be encouraged. We have wvery bright
people both in the public and private
sectors. 1 am not anti-private sector, like
Mr. Nambi The ive should be en-
couraged in this country, not because some-
body was their zrandrathcr I welcome
the abolition of the
When 1 met the young businm executlves
in the junior chamb of therce, they
also this proposal. The other
day in Ahmedabad I met some top business-
men, young boys...(Interruption). They
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are like my sons. I know Mr. Nambiar
suffers from many complexes, but I did not
realise that the suffers from this complex
also. I was naturally very happy and
proud when I found them so invigorate and
the kind of mission they were developing.
They know that an evolution is taking
place in the business executives, [ found
a big change even in those whose parents
and” grandparents were big businessmen.
They realise that this system of ownership
has to change and they will cocperate with
you if you ask for their cooperation. Iam
sure this will create a tremendous public
opinion in this country and therefore, I
welcome it.

SHRI J. M. BISWAS (Bankaura) : Sir,
the Companies (Amendment) Bill, banning
financial contribution by the corporate
sector to political parties and individual
has at last been brought before the House
after such delay and hesitation on the part of
the ruling party and the Government, The
delay and hesitation is quite understanda-
ble because the provisions in the pany
law enabling big business house to contri-
bute to the coffers of political pardes
had worked mainly for the benefit of the
Congress Party. Government's own figures
show that betwe:n 1962-63, and 1967-68,
the Congress Party had received a total
sum of Rs. 20522790 as donation from
big busioess houses. During the last gene-

ral elections, the C Party was the
highest ipi of contributi from
big business.

SHRIMATI TARKESHWARI SINHA :
That was over-ground, mnot under-gronud
like you.

SHRI J. M. BISWAS : Sir. the hon,
lady member, Shrimati Tarkeshwari Sinha,
said that she did not spend much for her
election. But [ just want to know what
is amount Birla spent to get her elected.

SHRIMATI TARKESHWARI SINHA :
I would like to challenge the hon. mem-
bar, Let he himself c¢onduct an enquiry.
Noteven Rs. 5 was spent by anybody for
me., Nobody can dare to point a finger
at me. 1 challenge him to prove any busi-
nessman spent even Rs. 5 for me. We
do not come by Russian and Chinese money,
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Our grandfathers were not working with
Birlas,

SHII R. D BHANDARE (Bombay
Central) : Sir, on a point order. 'This is
a personal allegation. Unless the allega-
fon made by the hon. Member against
Shrimati Tarkashwari Sinha is substantia-
ted, he should not be allowed to proczed
with it. That portion must be deleted or
expunged from the proceedings. If at all
he has any evidence let him place it on
the Table.

SHRIMATI TARKESHWARI SINHA :
Sir, this is very serious matter, I would
not like to allow that charge to remain
unchallenged.

SHRI VASUDENAN NAIR : Sir, may
I help you? I am sure Shri Bhandare
would agree with me when I say that his
party received large sums of mon:y from
the Birlas during the last general electtions,

SHRI R. D, BHANDARE : But this is
an allegation against an individual msmber.

SHRIMATI TARKESHWARI SINHA :
Sir, he was mentioned my pame
and said ** I wouyd like to know how much
money Birlas have spent for the elaction
of Shrimati Tarkeshwari Sinha.” Either
he should substantiate that or he should
withwraw his remarks. In my spexch I
referrd to Shri Bibhuti Mishra and said
that when he came the first tim= to Parlia-
ment he speat only Rs. 750 and I know
it. That has nothing to do with my elec-
tion. These remarks shoud be expunged.

MR, CHAIRMAN: If any member
makes a personal allegalion against another
member, T will expunge it.

SHRIMATI TARKESHWARI SINHA:
Sir, they should not be allowead to g:t away
after making such kind of allegations in
this House. Then w: will also tell them
where they gzt the moaey from. There will
be no end to it.

MR. CHAIRMAN : Let the hon. Mem-
ber explain what he said.

SHRI J. M. BISWAS : I simply said
that T do not know what is the amount that
Birlas have spent for Shrimati Tarkeshwari
Sinha. .

SHRI NAMBIAR : It isup to her to
give that information ! )

SHRI DHIRESHWAR KALITA (Gau-
hati) : He has not said that she has received

so much.

SHRIMATI TARKESHWARI SINHA:
That is exactly the allegation. He does
not know and yet he talks,

MR. CHAIRMAN : Since the hon.
Member says that he has not made any
allegation, we need not pursue that matter.
He may continue with his speech,

SHRI TULSHIDAS JADHAV (Bara-
mati) : Sir, on a point of order. Rule
352(2) says :

“A member while spzaking shall not —

L] * -

(ii) mike a prrsonal charge against a
member.”

MR. CHAIRMAN : He has already

.clarified that he has not made any allega-

tion. S» I am not going to allow this
point of order.

SHRI TULSHIDAS JHADAY : He has
again used the same words.

MR. CHAIRMAN : No, I am not golog
to permit it.

SHRIMATI TARKESHWARI SINHA;
Sir, some of them have learnt the technique
of Hitler—say a lie a hundred times and it
will stick. He has made this statement,
knowing fully well that it will be carried in
the newspap:rs and his purpose is served.

Sir, I therefore appeal to you that you
must ask him to apologize or you must
expunge these words from the proceedings.

MR. CHAIRMAN : The hon. Member
has said that he has not made any allega-
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tions against you. Then why should you
worry ? (Interruptions) I am sorry, I am
not going to allow any further discussion on
this point.

SHRI J. M. BISWAS : I was talking of
the money.......

‘SHRI 5. K. TAPURIAH (Pali) : Indian
or Russian ?

SHRI J. M. BISWAS :
the Congress Party in 1967 which is pub-
lished and accounted for. It comes to Rs.
87 lakhs. In this Rs, 87 lakhs, which the
Congress Party received in the year 1967,
1 do not include the amount which lhl.s
party has received from underground sources.

We have to consider why the Congress
Paity has come out with this Bill now. Is
it because the Congress Party learnt a lesson
out of their defeat in the last mid-term
elections 7 Or is there some other reason 7
While introducing the Bill, the Minister in
charge said that he has made some promises
to the hon. Member, Shri Madhu Limaye,
that he would move a Bill on these lines,
Is it because of that the Bill has come
before the House ? The case is not like
that. It is wery clear to me that when the
Congrest Party which was the only recipieat
of the contributions from the business houses
subsequently found that the other parties
formed by the capitalist class in this country
like the Jana Sangh and the Swatantra par-
ties, were also receiving coatributions from
the business houses, when the Congress party
saw that they were not the only recipient
but other parties were also receiving dona-
tions, it was a cause of headache for the
Congress Party and that is why they have
brought forward this Bill,

~ The beneficiaries, other than the Cong-
reds Party, of the contributions from the
business houses, as I said, the Jana Sangh
and the Swatantra parties, are aiso there
and 1 may give you the amounts they have
received. During the period 1962-63 and
1967-68, the Swatantra party received a total
sum of Rs. 46,62,553 of which 1907-68
contribution amounted to Rs. 25 lakhs.
During the same period, the Jana Sangh
party received a sum of Rs. 1,20,399, Again,
I may tell you and, throngh you, to the
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House that this is the amount which has
been accounted for.and published and that
the moneys received by these political par-
ties through underground sources are not
included here.

MNow, the question comes as to why the
big business was giving linancial contribution
to the political parties and individuals and
for return 7 As I mentioned earlier,
in 1967, the Congress party alone received
Rs. 87 lakhs. The top contributors to this
amount were, namely, Birla contributed Rs.
15.51 lakhs, Tata contributed Rs. 11,70
lakhs, Shri Bharat Ram's Delhi Cloth Mills

contributed Rs. 6.25 lakhs, Sahu-Jain group

contributed Rs. 6.20 lakhs and Martin Burn
contributed Rs. 5.70 lakhs. This is from
the press reports. The purpose of the big
business houses in extending financial assis«
tance to the ruling party and other parties
is very clear. By their contributions, they
want to bring the political top-brass of'the
parties, specially of the party in power,

‘Into a relationship of close contact and

affinity with money and business power,
thercby influencing them to take all possible
steps to facilitate their plunder of the
economy.

The Congress Party and the Government
at the Centre has bzen very loyal to them
in this respect. Under the Congress rule,
the power, position and influence of the big

i and p
tremendously. It is known to everybody.
Mot only they have been able to gather huge
wealth and expand their business empire
limitlessly uninterrupted but also they have

been able to build up a powerful lobby in .
They have also .

this House in their favour.
been in a position to create a solid clique of
stooges in the highest organ of the ruling
party. They have also their men in the
Government itself. Otherwise how can one
explain the stubdorn resistance of the
Government 1o institute high-powered probe
into the affairs of the Birla house. Some
Members of the Congress Party themselves
have levelled serious charges against Birla
house., Who does not knpw that the char-
ges against Birla houss relate to evasion of
taxes, jugglery of shares, violation of com-
paay laws, patronag: of bureaucracy, cor-
ruption and various other forms of foul
gamss and mal-practices. Is it not a fact
that the Government itself has admitied that

ly houses has grown
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some of the charges are genuine. In the
Rajya Sabha also, the charges were levelled
not by Communist members but by
Congress memb:rs, Mr. Chandra Shekhar,
Mr. ‘Mohan Dharia and others. - Govern-
ment have agreed that many of the
charges are correct. Why then is this
reloctance on the part of the Government
to institute a high level inquiry into
the Birla affairs ? Of course, we knew
the reasoms for that, We know  how
many shares one of the Finance
Ministers has got in Alco-Chemicals, a
Birla concern, and we also know the fact
amount that particular Minister s paid
per annum. We also know that a Deputy
Minister had the agency of Hyderabad
Concern of the Birlas, agency of Hyderabad
Asbestos, Not only the Parliament but even
ordinary man of this country knows
about the scandal of Morarji-bhai Khanti-
bhai and Birlas, This is not a point
raised from the Opposition side. This
was a point raised by the Congress
members not only on the floor of
Parliament but in the meeting of AICC
itself at Faridabad the ot“er day,

Many instances are there wherefrom
it will be seen that the Congress Party,
in order to satisfy Birlas, made heinous
attacks on a section of national bourgeois
of this country.

There is the story of taking over the
Metal Corporation of India. The Metal
Corporation of India of Rajasthan
was developed by ene Shri A. C. Dutta,
who is not a multi-millionaire but is a
technical man, sacrificing his everything,
so to say. When it bscame a profitable
concern, Birla winted to purchase the
lion's share of this business in order to
bring this business fully uader his grip.
But the managing body of that Corporation
did not agree to that proposal by Birla.
Therefore, according to the dictation
from Birla, the Government took over
that Corporation under the D.LR.
Act. Thus a profitable concern - with
bright future has been made a losing concern
with an uncertain future—only becauss they
opposed Birla to be the de facto owner
of the Corporation.

We also know that one Shri Raghunath
Singh, who is a Birla man, has been
made the Chairman of Hindustan Zinc
Limited which was taken over by Govern-
ment because they could not satisfy Birla,

Although very late, I must say that
the Bill is a welcome measure as far as
it goes. But mere banning of contribution
by the companies to political parties and
persons will help...

MR. CHAIRMAN : The hon. Mémber
should cenclude.

SHRI J. M. BISWAS: Most of my
time was taken away by interruptions.

MR. CHAIRMAN : Ihave allowed
five minutes for those Interruptions.

SHRI J. M. BISWAS: I will finish
in two minutes, Unfortunately the power
and influence of big money is so
strong that the Congress party and its
Government do not dare to take any
drastic steps in this direction. On the
other hand, the Government js bent on
following the same economic policies
which have led to growth of monopoly in
our country. Government economic policies
are oriented in favour of the private sector
and big money. At one time it was
said that the public sector was being
developed in such a way as to capture
commanding heights in the economy. Now
in the Fourth Plan we see that the private
sector has been iderably
huge outlay. No new project is to be
taken up in the public sector during the
Fourth Plan.

llotted a

MR. CHAIRMAN : Please conclude.

SHRI J.M. BISWAS : Foreign capital
is on the increase. Controls and curbs
on the private sector are being gradually

withdrawn., More and more industries
are bzing ex d from li i There
is increasing talk about true market

economy. Scientific approach to planning
has fallen a prey to pragmatism. Economic
disparities are widening...

SHRI BAKAR ALI MIRZA (Secund-
rabad) : There is no quorum in the House,

MR. CHAIRMAN: The Bell is
being rung...

Now there is quorum. The hon,
Member may continue.

SHRI J. M. BISWAS : Unemploy-
ment is on the increase. Workers' rights
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are bzing curbed by wvarious repressive
laws. All these are the results of the wrong
policies pursued by the Government in the
past,

It is surprising that even after the Mo-
nopoly Enguiry Commission report no
effective measures were taken to cwb the
growth of monopoly. An official study
made by the Comp Law admini
tion has shown that during the short period
of 3 years from 1963-64 to 1966-67 the
total assets of Tatas has recorded an
fncrease of 329, from Rs. 417.7 crores
to Rs. 531 crores and that of the Birlas
has increased by 74%.

MR. CHAIRMAN : 1 cannot allow
you any further. You please conclude now.

SHRI J. M. BISWAS: The total
assets of Birlas have increased by 649
from Rs. 290 crores to Rs. 510 crores and
of the comparatively smaller Mafatlal Group
by 174% from Rs. 46 crores to Rs, 127
crores,

MR. CHAIRMAN : You should con-
clude. Nothing will go on record. I have
given you 6 minutes more. 1 cannot give
you any further time. You please resume
your seat. Shri Tulsidas Jadhav.
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Yo drag se e fr Gww #
SqTar & w1 &% Ag § #0fF WA
g A AHT S WA E H
wfge & s ag Frg arf w93 far 5@
§ slsgWWHAA FATAL IWTH
wr€ arg FA § wgfod AR @ T

& drafew qurm afes siva 1 w7
S FY fg FEditaET 9% @Y St AR
G @iEt &1 g AAE gY st o fi
At AE g | T AT ¥ R
Iwuiare dr, w18 78 frdt o o &
i 7 g, §Arafaal # aww ari i a1 agi
wgefaar afi g ar e  awg &
TF gaL A A foouoit F f FoeAT AT
afes & F@ B AT AT Fee ww
TR & a0 ¥ FE ET AT | gafen
agmag g At frad =) g
Of & affei ¥ Far FF 9% wifew-
g 3R gt ¥ 7EF anaT Wifgw

JufeT 2 frosaafe St fe
AT & g F AN E w1 A
Y AT AT F IR AT =t
FA F A TwT AL 1 F g awd
# o qaenar ¢ fr @ 1937,46,52,57,
62 T g ¥ 1967 ¥ FAET & faefad
¥ o mal gz #1 F9 N 2000 wWA ¥
afgs agf W &1 8737 § &Y ag 400
500 a% € w@r A 46 F1 =T 9w Ay
T, g F F F |@=i ¥w g
FAffgmg wHRawag g fe ¥
WY F SaT § wEOE qAY T@ar g, 99
& ra F F@ETE AT AT Farwraal
FY g7 F I g8 FUT B AEF Ffww
F@ET@E! EH ITHAT IW AQ F
o a9amr Tifgy @ifF o a7aT ag
wegd #R fr aw safeq o Fereissii
a1 mifeariie ¥ ATAr § 4 ag AR 84T
sfafafaca 7zt s & &% faor st
fire® & fwmaerd & wa a9y frafea-
&7 &1 ¥g 931 9 TawW &1 FfR AW
¢ 5 g QfF § 9T &im 3@t 9 F7A9
HIFT A ST F1 Har 7 ez a9y
Y TF FFW KT 1 98 gH6q §
swom w1 afr  wfafafamy  agi 9%
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[t gosiara wrea)
feewa & wra w7 @9y fowd fr o8 agi
TAFT A1 uF swenfamme w
WA ¥ @ty qg ggi SAmer ¥ @
WY FEH FT IS FT DA FIF A
fefl & S F ey @ g =&,
et & 38 M ¥ qem A §i)

Fagwgm g fo A ot et
TUE I ATH G 98 I9 qgE A
TE AG WAt g R aw= wfad fF o
&t gfrar awfa &1 fagm w0 w5
agl 2% ) WA Y Fr gy gral #
fags ®T 1@ 97 o F) gfm W R
% a1 A FW a1 IWE A
F aferar amd @ ¥ fou g =i 7
¥ 7 50 Tfge AT T FE aEf
AT 7 qET ¥ SO F @9 FW
9 I awy e & foy Ao
sl @9 *T TEd A A7 g Mg
g 2@ § % ot gwfigar o F ¥
fel w &  mial ¥ swar ¥ 9w & fav
wgi 9 A agt demEr anfx 4 ag-
foqa W g2m F11 gW 97 I TAEE
&€ qE, gud W™ Ay At S
Fg1 {5 gw fFdt &1 w3, gord Y &)
FgA FT A% 98 ¢ 5 3w OfF ¥ @
¥ ATeqs I @ FLIT & 419 F w17
FET 91fET |

Y Qg &1 wTqwr g as
oqF ¥ AT § A I fagar wr &
T FA § | 9g FTH 97 ¥ T4 FAG
fATMIFT@E o ag g wg-
freeg wrf § ag *f 9790 & w7 v §,
ST HagT § o § @ @ R
s # FT6r gatfrai & § dfer ag o
™ a%g A A fav Fiw v feogelt
fem s &1 A 97 ot AT ¥ g
g anft sy g ¥ v o ana @
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§ el g d= 9% 46 WY g A
areew F3 At & @ww awar § 1 anft ag
= & oAt aff 1 Aoy w1 s @
g? IFAQaIMI @ aMHF § T Ay
ATSHIAT FHA FT $IA @ a1 IAH 9§
g Adt &1 w1 v o) OF TgeE
gar At ag Qonar F1€ gt T Wi
ggr, A A g Adf g W & ¥
ot wfeT =@ 7€ FET § T W A
FEE A A qaTr &) s an § &
wgar ¢ fF ¥ 99T & 457 ar wrd g
e wiwg #1 AF7 feoot §  arat vl
FT AGAG  FYL qfeh I TAACHF F1Al
# My q 9@y #7 J40 FL | wwfE< Y
o w1€ 8-10 a9 fa<et qw ¥ AT qiw
g T w16 @ AT 7+ gfaaw ¥
s fFar g R agaa & mat o &
A IT FATH AT T F AqvE A
¥ arfter wTm g o gw amy for 2
IS FHF T AT FQ A A
wfed ® A @9 FC |

wg aF T FAr (dwre) fadaw
FT GATS ¢ TOHT A1 ;Y Aqifaee amet
1 TF @Y @@ T GHET FET
aifgr o frar & wifs @R g7 7
faw ar &, aforma arer & ag =1 §
FE Fiiw a1 9 ¥ faoms § W 9
ArEAT qEY A€ § itE faadr o sfiee
Figw q@ 1 aww ¥ gl § fedt A o0
39 ¥ faars 7€ ogr § 9 ¥ 9§ @ik
foar § o W grew ¥ sl St AT
¥ A A A WA g |

0 AT oY TR g o § ag
AT ger faeew §1 @ T § A%
TZ ©F Tur #7n g faadr e @ &
O w4 |

FEY ¥ ot F I 7@ A Fw
N gafoy w5 3w 3 GoRahet
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IR wafal § cdwwg F qar four @
0 W I ag AF AL ar agifs
T RS & SER g7 99 § e
e A W w7 ¥ W 1 e 20 g
13 399 4% =7 AR, i anl ¥ 9@ a@
T ¥ fad § 1 g g # geArE
ot i NS ¥ Fgar TEw fF ag g
fimr feoqoit 3 & a9TT R T AW
T TS FL I fF IAET HT FIATHT
Wilag FU YT I kg @
s qg fF gl T F faar da
&+ far g ? ag ara wgr & f wewe
FATEl ¥ grHiRard) g s afefrds
=t gt amar & dfFT 7 49 Faw FidE
aff & § IEERd & g g afF @
Fifamm aifzat N W FT FOE ¥
At Fswd ww o ww §, smewy
aidf ot arf ¥ AR oA S g
e § g it §

@ fa= §1 o & fog & g S
g Rar g | & e g e S
@TeT g AT I H ST I I AW
arg ¥ quw & fe fomdr oo @ sae &
a7 g @ w01 gH AW F O T
U Al ¥, SOA OW F1 I ArHA
&, ¥ daT 2 FTEA IS LT
T =3, @l @ daer FTAT G AT
m‘}@:mq%a’r@rﬁmmgiﬂ%
§f s EEgA wF 9 @, A F
G 77 @TaT & F & AW I BT
TR D W @ ¥ fae eI T
g g fF W gqedr [@edE @
ST | 99 sEdi § g¥ @ fou dI
g @) FI ¥ atg ¥ dEvad
fear waT At gEET Adran g fE i
s a @ fFr qran e 3% A 4
o da1 fey s 9w ater @l § oA

¥ @f e @ ag s mfwfer £

af & ¥ ¥, a3 wurey At wfed, T
qq A

=t wg fomd (Y72) @ e gR <<
gt § fr 33 1o 9z Wt wdw ¥ @
AT F1 A ArErga fzar 91 IEE ag
qUF QR 1A Y W faww &
R & #0 oF fads avan av | aw age
qAT A 9EFT dwgq AT Or oW
Hfarar axami ¥ wlaw & fagim w1
gudq fear g 4 faa § vofmi &
g1 UeIfa® sar ot faar s § gen
e FA B 9@ 91 W ¥y qra Fafser
TS B AT FIA A ot o9 oSw
v FEA FTA WA wEr A e
fm § g =i afra § 9% W
YT d@medr &1 #7 99 ¥ oo )
qr | 39 I faugw & dAfew oot &
| A9 AL AT Fwedr T 997 B
Wl & w9 g, SeH @rh
F@E

ggSMiIag it s femr
g &1 fawt ar@ @ F AR =l 9
a9 FrE FT A AW, ag ww g P
1 AFAT FT A WA § AT
qrom ? $E ST A gg W s EfE
& qeRrl ¥ dar A g g, W@
faReit § dar 1 SEw @ guadi g ?
# araar § fr ag W U & o @ fo
Y fadalt §F & av ¥ o fadaw AW
frar &, & s wean g 5 W) wdew
¥ forw aeg S ag seot fadas g
At g, S aeg fadEn @ FaR A
garq ot fadgw g, SEE N T IS
30 | tar A fear @ g fammn
& s so@T & warg W AR AR @
S BT FIW T FOT 1
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g @ dAfew qadr & qw Ay
wasl ¥ favwma § g fast & 1 owe §
qg OF AT 99T | 98 ofErEE etk
qrfa w1 97 snwifea § o 97 % 32
wor @Mt a aw W s =@ freR-
T F A w7 w11 e @Rk gy
A oF A A g, IAHY N gH ew
¢ amgfas AReiie &1 gw dawTe Al
wTqe § | wafer & wgan g R gm ow
FET H, g uF FEOAr A S SE A
arg S § Wy ARy onfa w8 ot &,
fedt ot afcare & ¥ 3o Y, S oA
T w1 "y faear Tfgd o gaw fay
@t a Fw oF@  wwd §, T amm
s g f& 90 wdkm o s oA
£ |

e @ ¥ SR A oidr
s F gHa M- F wwr B
T FEW I AT FTE IGF T I
&g ag W1 3€ fF seafagl § o A qar
IR qH § 19w FeAr st A T fw
dafoan oot a1 @Y § A1 IEHT w1 9T
7g Y= dfen oudr ST qE AL
it gt fadferm st Sfawes 51 qmmeT
Tor 411 9a% fgelard & @ o #
ow aar qur o fefade & g faor
e fam st | =37 & for fad
gaaar A Je @ af ¢, 59 F for
e o e Bt et fasar
FAFET AT AT TS FYoqdz ¥
o e ara fear fw ot g @
AR ATAAT, TAY L@ A F FrEE
¥ ®u § &q Aig wfowy 39 F1 wEE
faeaT ST | 3T AT ATY §F fou gedEE
frora #1 #1¢ AgAd Af Folt qEd,
feT 39 I T FATT FY T

% WY wgmm ¥ wgm & wee
g7 & afd, ar gat ad¥F a9 8,

MAY 13, 1969

Companies (Amdt.) Bill 320

oY AFHT CFET Y 99T FY OF-AH @
Fer wifgn | 39w ferafesm wlx #fa-
o A @t 7Y, @ el ¥ o w
N Eew FEF T F T3 IECHN,
ifs @ ¥ fgeierd #1 e IorAr
9% @ § 1+ Famwar g fF arast age,
At @ WY, g ad S AT, Wi
g Fed § fr wfew s+ ag O
wfgg f& gmivr, AT, & fga §
T EY T & a7 AEY 1 T g JuAt
& fg@@ ¥ s wwr &, o Afw
o, MW ¥wW & dtw Afew
TrEg ¥ @ W) S 9w W@ §, Su-
WA F deaw 3F fou 3T B &
FIAT AEY G AT |

Fgt IF wadfaw w2 7 97w T,
K oF gt 99 W W g W WA
faarr <rgar g 1 fagors & A ¥ v
T g & A weafady w41
orm wan fgar ¢ & sg ® ¥ 38
@ AT Fa 9T 5 far § o Afew
ag @ ‘0" FEE, R Y, Mam
“fY gEEE ¥ G¥ ¥ art § s feafy
22

g ¥ €4 agg ) & AT
IF R E I A oF 2 ¥ w9 ar¥eT
¥, @ g7 F A, FeOAT FHT A7,
fagw soR dwrew, ek Aarew,
(efegs ez e, @aE Fav
amadl 1 owx fomr & s 9w A
39 fm awaszdt ¥ & fF gaeew A
# TgT 31 @ & fsq wregy faor
mrar wrgre & ¥ fBr frar mn
wr§ TOE Srgha a1 (efeaas orgdw 3
¥ az> dav fear aar § ) FeA ST
FFAT T F AL A A9 FX w1 qfqHTC
1 &frT forq &l & gl F ¥ |12 wr-
og qr Iy E, ¥ T aE W A [ §
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X3 fas F w7t gevar |
WARH oY ggdr 9% w@ran, Iw ¥
FORI &1 1 F0% 60 I 7707 F7 JFAT
% AT a1 | 3R wq & ¥ @ qre ¥
gey foqr, A gz feo aei Yo ¥
FER A FFE N T QAT AW
o wgw feaT 1 3w A CRATEITERE
fear a1 fv =% 75 @t wwk w7 AT )
wrE gRar ) fs aagT qg W
Awitaad, M mamastfs
WHIT &1 7 ¥ F7 75 o€ TOAT Y
a9 faar 1 qg T 9T F HFA G ATE
g

“g" TFEE AT AN T §, 99 T
@t g7 F O omf afer wwfa &
FErFew ¥ " oFTEE AT G #1 IR
qTe FA FT AMTFIC I @l A fae
oraT § | FER A} § A 7 wgeE S
sEeaT T\

f 55w I ARAE | T
f fadat dar &t W@ FY T
¥ X F o A a©T F19 T79 FT
fear s fegd | fry fai & @Twre
Fwg d fe gak @ @ R, T g
dze Qfadg QA A e WA
g &t &t wrd it & ari N A we A
Mg darg & ? 3w F UL wr@ary &
wat gudt § A T A A Wi
fpmafidiF AN a@mF
qeE e W fRA @ F afFa g
ag dar w6 ¥ A, I WA A
waT & ar AT Y AT &), I8 F F
gt ¥ w e s srarfad i
&Y gATX AW § 7 FAWEAR T T -
A% W WA A A IR A
arfer)

it ag 1= afer oS & are #§
Wt g G F g § X agm
F F AN afew § s afasrd A
T A9 TEATS  AG F0 Ay gefer F
et w1 A w1 § 9w AE T
Ao feie fas 9w Tge T=
W A g SFASYT AT T, T
& A A 7%, g 9N 24 9= 4Y A
g ¥ A H 9w ¥ giw A X g
R T ATd AT TEAT AqTgAT § | 1962
¥ w2zt # wer git @1, ot awm
A AN E 97 fAT & agswawg &
A WA #Y FAr ff, at Ig ey A 9
N g ght 9t fF g FoA qew
| &, 79 g weE & fad, ggwd
s for 3t €.,

st ok fag (JgaF) ¢ wT I
T g ?

sl sy fond : s am gfadr ) AR
fremgen g gt sroamT
fear afeT ot ot gw oy &, dew &
FANH AT qaS Y IC a9 AT FAq
f s W & w9q 20 guE wWE F A
A I A ¥ g fif a-
FTQ gt drat

off ot fag - w38, ST

off Ay foAd : 7g a1 Ao o ard
¥ 99 otarE F f2ar g1 & i FY gAS
an g1 A Y wid & e agt 9T FgA
g o s & o § fr sfza
Tt ¥ gefa F @ F g S oy
araeTd A &1, 20 EATC FY FEAF
ot TEY § I B fgrEr | Nw FoAww
w4t aeaw AP, @vqfa & AR O
wdt &, & o wg T g fr o 1962 3
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I G W, gAWEE TR fear A
IR g% ¥ H=T 20 FAR & W
W @ ¥ T g & v ? ag e
wgt ¥ Wg ? q§ avg W «F o syeww
7deT, it § A ey gfa W AR
M AgE T N AT e,
7g feamr agfed § 1 siRal & andfle &Y
a¥, sgfedi & adts wrwk fn 2w & fou
A §F FF AT HI, AHGEL $T D,
g7 A 2D, JfeT wu T A @R
w1 fear ?mgw W W Arew fam) 20
TR E Y Fg A wB P ?
T ArAET A & 1wy faer wAT @A
a%d §, o7 ¥ § fgnd o & @ F qwrg
s 1?7 e g S @ ?
faa #1 oA F= F Ew FH )
St ®T @ § AR gew 5 faw

HA & o FTHL 9T SO w3 97,

S wFm F W E

OF A S TEAT ST §, ;T A
Fer Se a1 dfwg, & s § e
el A FATET & aga AG
AT §, WA wMew ¥ ag war g,
& wran 2, ¥fe o I v v
are far o s ag wEf sy m v fe
@ @A % AT ¢ f6 asl Ak
&<, wfez v gmifes faw @

w1 ? el A & srEe § ar e

B gahfy §, e fdad §, T
T8 % gro w91 g sw ) A & feu
7g ¥fFm Womw faw amar mar ) Sfer
% qar w1 § fe uw aF fasgsw dw ¥
Aemafe gA@ ¥ 9w AT IAE 7Y
sHg & At g § FAafarar age
TAH W ST WA W AE-ghe feam
q WA I AL AL qrE ATE B |
seaw wgRy, fAaferon ik side
T G FEw §, e geiTd § 7
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g oW odaT F@ g7 ... (wwwm)
Ve ¥ FeTEr K Hr dGeeT
FW 7 WoIHIT 3, AT G4 WA
JOET 47 B AET T E@ g ?
I FY Fgr 97 gwar ¢ fF ag Y
2? T oW @ wEwa PR ag
We 2O §7 T g 6L,
oY FIT $F qaw Hfod, oAy IE-
e aw #t A faar &1 o9 Hag
1AW ¥T @ § fe siw & g@r fo-
forear arge N weyrafy g & w©@Y
uF qEgeE A% & @i 10 ST Wy @
Aaz-grgz fear mr—ar 4 fog ag
iffr g fer arae ot wf A
TETE? ...

o% WAHET AT
FATET |

off ny fomd : facor ¥ wafew @,
g v gy §, & @it J6 5 A
wgi amar ¢ e R WA al
q@r @ g% § | fawer @l @ faw
UEFE &F FT AT GFEY g, TG 4%
... (wawm)... g 0D AT R
¢ 5 aaz g9 dF 1 waf 7y o w
@ & TR ur e § e g oW
NI st wAIRN
75T %t &, 99 ¥ fegamd g1 Ww g
T T FaT Afordr

a3 ¥ ¥ gg vgm & Ar 9 qmw
wit A @ fR D afeadT w0 & W@
It FART o A S FR R AR
AR Tofa® =T 3 $ & W@ US-
Afes a7 @@ 0 g7 & wem e
& wrgan § fo ot gt IR, gl &
¥ww, fw A Nh, 0 erEe
X quefegae wIg@d § AT A TN
% §, T Qv Wiy, < faRwi @

4% & Tw
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Wt dm s &, S®oOx W OF swA
wifge, & gerew ¥ 4& 71 F1E THwH
1 Sifgr—mht ST AT S
AT A gt |

aTegR #, et wgie, v gan ?
g A A ) A eI 7 ag
ifam g fs @& & U OHTE= A9
dar s agw ¥@ mm A @ owree
et G9T NT ow g T AR gEd AT
Fard wy wwdt W A WE AT fre
WO R Y AT a@g e A
At F—% goeflarw ot wHT A A
feorm R E, W@ AW RAY
1 W fagmar alx d-auEd © =R
g e el s W FT g
frdw s & o @@ &7 fady w
£ sgmraT AR ATauady ae T
o §—uw-uw o1 gH fadT @ §
7g vvt fadgs S TR o oF waw
21w fou & st ot aEiE #Y qurd

e, e §— Qo1 g o o & F

# @ % et {—fewr o ag W
ava §, gaieg ﬁni’taﬂﬁmﬁn
AGAT W19 §H F@TE |

SHRIR. D. BHANDARE (Bombay
Central) + Mr, Chairman, Sir, I support the
Bill on both the counts wholeheartedly. I
have been listening to the debate on such
an i t and 1 very
patiently, I found to my great surprise
and dismay that on such a bill, instead of
welcoming it wholeheartedly, some Mem-
bers of the Opposition have taken an
opportunity to abuse the Congress profusely.
It has become a habit, whether a Bill is a
welcome one or not, with them to take the
greatest possible opportunity to abuse the
Congress - profusely. It has become a
habit, whether a Bill {s a welcome one or
pot, with them to take the greatest possible
opportunity to abuse the Congress and
assasinate the characler of some of the top-

rankiog leaders and those who are in the
seat of power and authority,

Let me give the illustration of Mr.
Limaye. An assurance was given to the
House, in pursuance of which this measure
has been brought. But he has taken this
occasion to criticise the Prime Minister, the
Deputy Prime Minister, the Congress
President, and so on. Our communist
friends also have abused the Congress pro-
fusely. All sorts of extraneous things were
summond to support their arguments. What
is their argument ? It is to support the
Bill ! Is it not strange logic ? Sir, this is
a simple measure, Government would like
to ban company donations to political
parties to bring out some purity in public
life. Instead of welcoming it unreservedly,
they have abused the party in power.

As Mr. Jadhav said, what was allowed
under the law was done in accepting dona-
tions from different companies. It .is not
the case that Congress alone had collected
donations. Almost all parnies, one and
all, have d d ions from compani
The figures and names are there. The
document is before the House. It Is not
something we are saying out of our Imagina-
pation to malign the opposition parties. It
has be:n proved and recoeded. But I do
not say it was wrong. It was permitted
under the law. Now that permission is
sought to be withdrawn by changing the
law. It is a simple and innocent but very
important measure to bring about some
purity in our public life.

So far as we poor people are concerned,
we collect money from the people. It is
called election fund and we fight the elec-
tions. I have been fighting elections from
my younger days. When I passed out of the
law college, I d a scholarship of
Rs. TSandlspeule.‘.'S out of them oc
my election, In 1962, I contested against a
raja. I spent Rs, 2300 while the raja had
to spend a lot.

SHRI §. M. BANERJEE (Kanpur) 1 In
1972 you need not pay even the security
money |
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SHRI R. D. BHANDARE : There is an
optimum and a mi opti-
mum also.

MR. CHAIRMAN : He may resume
his speech on Thursday.
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% The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday.
May 14, 1969/Vaisakha 24, 1891
(Saka).
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